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 PAPERS  LAID  ON  THE  TABLE

 [English]

 Statement  re  :  Review  on  and  Annual  Report  of
 Lagan  Jute  Machinery  Co,  Ltd  ,  Calcutta  for
 1986-87,  Andrew  Yule  and  Co.  Ltd.,  Calcutta
 for  1986-87.  Statements  re:  delay  in  laying
 these  papers  and  Annual  Report  and  Review
 on  Petrofils  Co-operative  Ltd.  tor  1986-87,
 Report  of  CAG  of  India  for  1986—Union
 Government  (Commercial)—Part  VIII  and
 for  1987—Union  Government  (Commercial) —

 Part  1

 THE  MINISTER  OF  INDUSTRY
 (SHRI  J.  VENGALA  RAO)  :  ।  beg  to  lay  on
 the  Table—

 (1)  A  copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under  sub-
 section  (1)  of  section  619A  of  the
 Companies  Act,  1956.0  :

 (a)  (i)  A  statement  regarding  Review
 by  the  Government  on  the  work-
 ing  of  the  Lagan  Jute  Machinery
 Company  Limited,  Calcutta,  for
 the  year  1986-87,

 (ii)  Annual  Report  of  the  Lagan
 Jute  Machinery  Company  Limit-
 ed,  Calcutta,  for  the  year  1986-
 87  along  with  Audited  Accounts
 and  the  comments  of  the  Compt-
 roller  and  Auditor  Genera)
 thereon.

 {Placed  in  Library,  See  No.  LT-5811/88]

 (b)  (i)  A  statement  regarding  Review
 by  the  Government  on  the  work-
 ing  of  the  Andrew  Yule  and
 Company  Limited,  Calcutta,  for
 the  year  1986-87.

 (ii)  Annual  Report  of  the  Andrew
 Yule  and  Company  Limited,
 Calcutta,  for  the  year  1986-87
 along  with  Audited  Accounts
 and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.

 [Placed  in  Library.  See  No.  LT-5812/88}
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 (2)  Two  statements  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  papers  mentioned  at  (1)
 above.

 [Placed  io  Library.  See  No.  LT-5811  and
 5812/88)

 (3)  (i)  A  copy  of  the  Annual  Report  (Hindi
 and  English  versions)  of  the
 Petrofils  Co-operative  Limited,  for
 the  year  1986-87  along  with  Aadit-
 ed  Accounts.

 (ii)  A  copy  of  the  Review  (Hindi  and
 English  versions)  by  the  Government
 on  the  working  of  the  Petrofils
 Cooperative  Limited,  for  the  year
 1986-87.

 [Placed  in  Library.  See  No.  LT-5813/88}

 Report  of  the  CAG  of  India  for  1986 — Union ।  Union
 Government  (Commercial)—Pert  VIII  and
 for  1987  Union  Government  (Commercial) —

 Part  I

 (1)  A  copy  each  of  the  following  Reports
 (Hindi  and  English  versions)  under
 article,  151(1)  of  the  Constitution  :

 (i)  Report  of  the  Comptroller  and
 Auditor  General  of  India  for  the
 year  1986—Union  Government
 (न-  |  VIII—Audit
 Observations  on  Individual  topics.

 (Placed  in  Library,  See  No.  LT-5814/88]

 (ii)  Report  of  the  Comptroller  and
 Auditor  General  of  India  for  the  year
 1987—Union  Government  (Com-
 mercial)  —Part—I—Introduction.

 (Placed  in  Library.  See  No.  LT-5815/88}

 Notifications  under  Indian  Telegraph  Act,
 Review  on  and  Annual  Report  of  Videsh
 Sanchar  Nigam  Ltd,  Bombay  for  1987-88
 and  Statement  re:  rejection  of  Awatd  by  Board
 of  Arbitration  for  Central  Governmest
 employees  regarding  reduction  of  working
 hours  of  operative  officers  of  P&T  Deptt.

 THE  MINISTER  OF  ENERGY  AND
 MINISTER  OF  COMMUNICATIONS
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 (SHRI  VASANT  SATHE)  :  ।  beg  to  lay  on
 the  Table—

 (1)  A  copy  each  of  the  following  Notifica-
 tions  (Hindi  aod  English  versions)  under
 sub-section  (5)  of  section  7  of  the  Indian
 Telegraph  Act,  1985:

 (i)  The  Indian  Telegraph  (Sixth  Amend-
 ment)  Rules,  1987  published  in
 Notification  No  GS  R.  989.0  छ)  in
 Gazette  of  India  dated  the  17th
 December,  1487.

 (it)  The  Indian  Telegraph  (Amendment)
 Rules,  1988,  published  10.0  Notifica-
 tion  No,  G.S.R.  337(E)  in  Gazette
 of  India  dated  the  !ith  March,
 1988.

 (प)  The  Indian  Post  Office  (Seventh
 Amendment)  Rules,  1988  published
 in  Notification  No.  G.SR.  24  (छ)
 in  Gazette  of  India  dated  the  15th
 March,  1988.

 [Placed  in  Library.  See  No.  LT-5816/88]

 (2)  A  copy  each  of  the  following  papers
 {Hindi  and  English  versions)  under  sub-
 section  (1)  of  section  619A  of  the
 Companies  Act,  1956:

 (i)  Review  by  the  Government  on  the
 working  of  the  Vide.h  Sanchar
 Nigam  Limited,  Bombay,  for  the
 year  1986-87.

 (ii)  Annual  Report  of  ihe  Videsh
 Sanchar  Nigam  Limited,  Bombay,
 for  the  year  1986-87  along  with
 Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon.

 [Placed  in  Library.  See  No.  LT-5817/88}

 (3)  ;  copy  of  the  Detailed  Demands  for
 Grants  (Hiod:  and  Eoglish  versions)  of
 the  Ministry  of  Energy  for  1988-89.

 [Placed  in  Library.  See  No.  LT-5818/88]

 (4)  A  statement  (Hindi  and  English  versions)
 regarding  rejection  of  the  Award  given
 by  the  Board  of  Arbitration  under  the
 Joint  Consultative  Machinery  and
 Compulsory  Arbitration  for  the  Central
 Government  Employees  regarding  reduc-
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 tion  of  the  working  hours  of  the
 Operative  Officers  of  the  P  ०  ?  Depart-
 ment.

 [Placed  in  Library.  See  No.  LT-5819/88]

 [Translation]

 Detailed  Demands  for  grants  of  the
 Ministry  of  Agriculture  for  1988-89

 THE  MINISTER  OF  AGRICULTURE
 (SHRI  BHAJAN  LAL):  Mr.  Speaker,  Sir,
 I  beg  to  lay  on  the  Tabie  a  copy of  the
 Detailed  Demands  for  Grants  (Hindi  and
 English  versions)  of  the  Munistry  of  Agri-
 culture  for  1988-89.

 [Placed  in  Library.  See  No.  LT-5820/88]

 MR.  SPEAKER:  Have  you  heard  about
 fertilizer  ?  Please  get  it  investigated.

 SHRI  BHAJAN  LAL:  Mr.  Speaker,
 Sir,  they  had  mentioned  that  they  have  some
 packets  of  the  fertilizer.  I  request  the  Hon.
 Member  to  send  them  to  me,  so  that  I  may
 get  the  matter  investigated  and  I  will  send
 you  complete  enquiry-report  within  one
 week  and  the  Government  will  take  action
 against  the  defaulter,  whosoever  he  may  be.

 SHRI  M.S.  GILL  (Ludhiana) :  Thank
 you  very  much.

 Detailed  Demards  for  Grants  of  the  Ministry
 of  Parliamentary  Affairs  for  1988-89

 [English]

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  MINISTER
 OF  INFORMATION  AND  BROADCAST-
 ING  (SHRI  H  K.  L.  BHAGAT):  I  beg
 to  lay  on  the  Table  a  copy  of  the  Detailed
 Demands  for  Grants  (Hindi  and  English
 versions)  of  the  Ministry  of  Parliamentary
 Affairs  for  1988-89.

 [Placed  in  Library,  See  No.  LT-5821/88

 Notification  regarding  Central  Government
 Market  Loans

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  ECONOMIC  AFFAIRS



 259  Papers  Laid

 IN  THE  MINISTRY  OF  FINANCE  (SHRI
 EDUARDO  FALEIRO):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Notification  No.
 कि.  4  (5)—W  ०  M/87  (Hindi  and  English
 versions)  dated  the  22nd  March,  1988
 regarding  Central  Government  Market
 Loans,

 [Placed  in  Library,  See  No,  LT-5822/89]

 Report  of  the  CAG  of  India  for  the  year
 ending  31.3.87—Union  Government  (Posts
 and  Telecommunications),  Union  Government
 Appropriation  Accounts  (Postal  Services)
 for  1986-68,  etc.

 SHRI  EDUARDO  FALEIRO:  1  beg
 also  to  lay  on  the  Table  :

 (1)  A  copy  of  the  Report  (Hindi  and
 English  versions)  of  the  Comptroller
 and  Auditor  General  of  India  for
 the  year  ended  the  3151  Match,
 1987—  Union  Government  (Posis
 and  Telecomunications),  under
 article  151  (1)  of  the  Constitution

 (2)  A  copy  of  the  Union  Government
 Appropriation  Accounts  (Postal
 Services)  forthe  year  ‘986-87
 (Hindi  and  Engiish  versions).

 (3)  A  copy  of  the  Union  Government
 Appropriation  Accounts  (Telecom-
 munication  Services)  for  the  year
 198.0  5-87  (Hindi  and  English
 versions).

 [Placed  in  Library.  See  No.  LT-5828/88]

 Notifications  under  Industries  (Development
 and  Regulation)  Act,  under  Companies  Act,
 statement  and  review  on  and  Annual  Report
 of  Nationa)  Small  Industries  Corporation
 Ltd;  New  Delhi,  for  1986-87  ४  Indias
 Plywood  Industries  Research  Institute,
 Bangalore,  for  1986.0 87.0  and  re:  delay
 in  layiog  the  last  two  papers

 THE  MINISTER  OF  INDUSTRY
 (SHRI  J.  VENGALA  RAO):  On  _  behalf
 of  SHRI  M.  ARUNACHALAM,  1  beg  to
 lay  on  the  Table  :

 (14)  A  copy  of  Notification  No.  SO.
 1009.0  (४)  (Hindi  and  English  ver-

 sions)  published  in  Gazette  of  India
 dated  the  20th  November,  1987
 regarding  extension  of  period  of  take
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 over  of  management  of  Messrs  India
 Machinery  Company  Limited,  Howrah,
 beyond  five  years,  under  sub-section
 (2)  of  section  18A  of  the  Industries
 (Development  and  Regulation)  Act,
 1951.

 (2)  A  copy  of  Notification  No  SO.
 270  (E)  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  18th  March,  1988.0  making
 certain  amendments  to  Notifi-
 cation  No  5.0.  98  (छ)  dated  the
 16th  February,  1973 50  as  to  add
 and  delete  certain  items  reserved
 for  production  in  the  small  scale
 under  sub-section  (2H)  of  section
 29B  of  the  Industries  (Development
 and  Regulation)  Act,  1951.

 (Placed  in  Library,  See  No.  LT  5823/88]

 (3)  A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  versions)
 under  section  396  of  the  Companies
 Act,  1956:

 (i)  The  Cholan  Engineering  Corpo-
 ration  Limited  (Amalgamation)
 Order,  1986.0  published  in  Noti-
 fication  No  5  O.  3098  in  Gazette
 of  India  dated  the  13th  Septem-
 ber,  1986.

 (ii)  The  Madurai  Pandiyan  Engineer-
 ing  Corporation  Limited  (Amal-
 gamatian)  Ordor,  1987  published
 in  Notification  No.  S.O.  1037(E)
 in  Gazette  of  India  dated  the
 7th  December,  1917.

 [Placed  in  Library  Sce  No.  LT-5824/88]

 (4)  a  copy  each  of  the  following  Notifi-
 cations  (Hindi  and  English  versions)
 under  section  620A  of  the  Companies
 Act  1956:

 प  GS.R,  353  published  in  Gazette
 of  India  dated  the  9th  May,
 1987  declaring  Messrs  The
 Fund  of  Thanjavur  Limited,  to
 be  a  ‘Nidhi’,

 ui)  GSR  26  published  in  Gazette
 of  India  dated  the  16th  May,
 1987  declaring  Messrs  Jawahar
 Nagar  Nidhi  (Madras)  Limited  to
 be  a  ‘Nidhi’.
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 (iv)

 (vi)
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 (iii)  G.S.R.  430  published  in  Gazette
 of  India  dated  the  6th  June,
 1987  declaring  Messrs  Shenoy
 Nagar  Saswatha  Nidhi  Limited
 to  be  a  ‘Nidhi’.

 G.S.R.  597  published  in  Gazette
 of  India  dated  the  8th  August,
 1987  declaring  Sahu  Investment

 Mutual  Benefit  Company  Limited,
 to  be  a  ‘Nidhi’.

 (v)  G.S.R.  598  published  in  Gazette
 of  India  dated  the  8th  August,
 1987  declaring  the  Annanagar
 Benefit  Fund  Limited  to  be  a
 ‘Nidhi’,

 G.S.R.  921.0  published  in  Gazette
 of  India  dated  the  12th  Decem-
 ber,  1987.0  declaring  Messrs
 Kayanat  Permanent  Fund  Limited
 to  be  a  ‘Nidhi’.

 (vii)  G.S.R.  922  published  in  Gazette
 of  India  dated  the  12th  Decem-
 ber,  1987.0  declaring  Messrs
 Piravom  Fuods  Limited  to  be  a
 ‘Nidhi’,

 [Placed  in  Library.  See  No.  LT-5825/88)

 (5)  A  copy  each  of  the  following  papers
 (Hindi  and  English  versions)  under
 sul  section  (1)  of  section  619A  of
 the  Companies  Act,  1950  :

 (i)  A  statement  regarding  Review
 by  the  Government  on  the  work-
 ing  of  the  Nationa!  Small  Indus-
 tries  Corporation  Limited,  New
 Delhi,  for  the  year  1986-87.

 (ii)  Anoual  Report  of  the  National
 Small  Industiies  Corporation
 Limited,  New  Delhi,  for  the  year
 1986-87  along  with  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 {Placed  in  Library,  See  No.  LT-5826/88]

 (6)  (i)  -  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of
 the  Indian  Plywood  Industries
 Research  Institute,  Bangalore,
 for  the  year  1986-87  along  with
 Audited  Accounts,

 (ii)  A  statement  (Hindi  and  English
 versions)  regarding  review  by
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 (7)  A  statement
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 the  Government  on  the  working
 of  the  Indian  Plywood  Industries
 Research  Institute,  Bangalore,
 for  the  year  1986-87.

 (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  papers  mentioned  at  (6);
 above.

 [Placed  in  Library.  See  No.  LT-5827/88]

 13  03  brs.

 MESSAGES  FROM  RAJYA  SABHA

 [English]

 SECRETARY-GENERAL :  Sir,  I  have
 to  report  the  following  messages  received
 from  the
 Sabha  :

 (i)

 (ii)

 Secretary-General  of  Rajya

 “*In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  186  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  |  am
 directed  to  return  herewith  the
 Punjab  Appropriation  (Vote  on
 Account)  Bill  1988,  which  was
 passed  by  the  Lok  Sabha  at  its  sitting
 held  on  the  24th  March,  1988,  and
 transmitted  to  the  Rajya  Sabha
 for  its  recommendations  and  to
 state  that  this  House  has  no  recom-
 mendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said  Billਂ

 “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  186  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I  am
 directed  to  return  herewith  the
 Punjab  Appropriation  Bill,  1988,
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  24th
 March,  1988,  and  transmitted  to
 the  Rajya  Sabha  for  its  recommen-
 dations  and  to  state  that  this  House
 has  no  recommendations  to  make
 to  the  Lok  Sabha  in  regard  to  the
 said  Bill.”


